
State vs. Sunny Kumar 
FIR NO. 5821/20 
PS Kalyanpuri 
U/s 379/411 IPC 
22.04.2021 
Present: Ld. APP for the State through VC. 

Sh. Abhishek Kumar, ld. counsel for the accused through VC. This is an application seeking regular bail u/s 437 Cr.P.C moved on behalf of accused Sunny Kumar. 
Bail application perused. Reply filed by 10 also perused. Ld. Counsel has submitted that accused has been falsely implicated in the present case. Further, recovery shown from the accused, if any, has been planted upon him. Ld. counsel further submitted that the accused was granted interim bail on 15.04.2021 and at present case he is out on interim bail. Furthe, the ld. counsel also submitted that the accused is having medical issues and he has been recently operated upon on 13.04.2021 in Ram Manohar Lohia Hospital. In support of his submissions, the ld.counsel has annexed the medical documents of the applicant/ accused.Ld. Counsel has also submitted that accused is no more required for the purpose of investigation. Accused is ready to furnish reliable, surety. 

Ld. APP for the State has opposed the bail application of the accused stating that the allegations are serious in nature. Further, stolen property of the present case has been recovered from the accused and he can commit similar offence in future. 
Heard both the parties. 
In the present case, case property in the present case has already been recovered. Chargesheet has already been filed in the present case. Trial is likely to take time. Further, the aspect of 

Covid-19 pandemic is also a relevant consideration. Keeping in view the facts and circumstances of the case, accused is admitted to Court bail on furnishing of bail bond in the sum of Rs. 10,000/- with one surety in the like amount subject to the conditions that 

de-congestion of jails in light of 

1. AcCused shall not indulge in similar offence as that of which he is the accused. 
2. He will not try to tamper with the evidence and will not try to contact the complainant during the pendency of the case. 

Accordingly, bail application disposed off. Copy of this order be sent 
to the ld. Counsel for the accused on his email ID and the same be uploaded 
on the Delhi District Court Website today itself. 

(Aakenksha Vyas) 
Link MM, (East) KKD Court 

Delhi/22.04.2021 



FIR NO. 24/21 
PS Kalyanpuri 
State vs. Sunny 
U/s 420/467/468/471/120B/34 IPC 

22.04.2021 
Present: Ld. APP for the State through VC. 

Sh. Rajeev Nangia, ld. counsel for the accused through VC. O SI Naveen is present through VC. 

Bail application perused. Reply of the bail application is on record. Same is perused. 
Ld. Counsel for the accused submits that the accused has been 

falsely implicated. Further, no recovery has been effected from the present accused. Ld. counsel also submitted that the accused has not been named 
in the FIR. Further, the accused has no criminal antecedents and he is a 
person well settled in the society. The ld. counsel also submitted that the 
accused is a newly married person and further his mother is at present 
suffering from Covid-19 and there is no one to look after her. The ld. 
counsel also submitted that even on merits there is a substantial ground for 
grant of bail to the accused as the alleged offences are not made out against 
the accused. The ld. counsel also submitted that in the present case the 
accused was merely working as a driver and he has no role in the present 
case and investigation has been completed qua the accused and hence 
accused may be enlarged on bail. 

Ld. APP for the State has opposed the bail application of the 
accused stating that the allegations are serious in nature. Further, co- 

accused Vineet is yet to be apprehended . Further, investigation is at initial 
stage and the complainant has been defrauded of a huge amount. 

Heard both the parties. 
Ihave perused the reply of the 10 as well as the contents of the 

FIR. I have given due consideration to the submissions of ld. counsel and 
Id. APP for the State. The allegations made by the complainant are 

undoubtedly are serious in nature. It is alleged by the complainant that he 

has been defrauded of a huge amount i.e. Rs. 9,41,300/-. It is alleged that 



his KYC form was updated in his bank fraudulently by the offenders and thereafter the abovesaid amount as transferred from his bank account. 1O has stated in his reply that the abovementioned amount of Rs. 9,41,300/ was transferred from the bank account of the complainant to the bank account of jewellers in Krishna Nagar for purchase of gold coins. On query. the 1O stated that CCTV footage of SBI Trilokpuri was obtained pertaining to the time period when the KYC form of complainant was updated and on 
the basis of said CCTV footage as well as CCTV footage obtained from 
near SBI Bank Trilokpuri, It was found that co-accused Vineet had come to 
SBI Bank Trilokpuri in one Baleno Car no. DL-10-CN-2932. It is stated in 
the reply of the 1O that the said Baleno Car was found registered in the 
name of NItin Chaudhary who disclosed that he given the car to his friend 
Karan and the said Karan has disclosed that he had given the said car to 
accused Sunny. On specific query, the IO stated that in the CCTV footage 
pertaining to $BI near Trilokpupri , accused Vineet can be seen entering the 
bank and exi_ting the bank and the said CCTV footages have already been 
obtained . On query the O also stated that CCTV footage from the 
concerned jeweler from where the gold coins were purchased were also 
obtained in which the accused Vineet and present accused can be seen. 

Further, as per reply of IO, CDRs were obtained, as per which the location 
of accused Sunny in Krishna Nagar on the date of purchase of gold and 
near SBI Trilokpuri on the date of commission of the alleged offences has 
been verified. Further, the 1O has stated in his reply that although accused 
Sunny has claimed that he was merely working as driver, it was accused 

Sunny who had gone for making the purchase of gold in Krishna Nagar 
market as also shown in CCTV footage. It is also stated in the reply of IO 

that the above mentioned Baleno car has been recovered from the 

possession of the present accused. Thus,at this stage, the involvement of 

accused Sunny in the commission of the alleged offences cannot be ruled 

out. Investigation is at initial stage. Co-accused Vineet is also yet to be 

apprehended. Therefore, in the facts and circumstances, bail application is 

dismissed. Copy of this order be given dasti to the lO. Copy of this order be 



sent to the Id. Counsel for the accused on his email ID and the same be 

uploaded on the Delhi District Court Website today itself 

(Aakanksha Vyas) 

Link MM, (East) KKD Court 
Delhi/22.04.2021 
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